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Gratuity to Workers 

3828. SHRI ERA MOHAN: Will the 
Mini tef of LABOUR be pleased to tate: .. 

(a) whether it is a fact that the entitle-
ment for gratuity for the labour is deter-
mined on compulsory attendance for 24() , 
day in a year; 

(b) if so, whether a worker enjoying 52' 
weekly holidays, 12 days of national holi-
days, earned Jeave of 14 days and E.S,L 
leave of 90 days (totalling 168 day) is. 
entitled to gratuity; and 

(c) if not, whether the gratuity is denied 
to all uch - workers enjoying these holi-
days? 

THE DEPUTY MINISTER IN THE 
MINTSTRY OF LABOUR (SHRI DHAR-
MAVIR): (a) to (c). Sub-Sections (1) 
& (2) of Section 4 of the Payment of 
Gratuity Act read as follows:-

4(1) Gratuity s)1all be payable to all' 
employee on the termination of hi em-
ployment after he has rendered continuou 
service for not less than five years,-

(a) on his uperanl1uation, or 

(b) 01 hi retirement or resignation,. 
or 

(c) on his death or di ablement due 
to accident or disease. 

. Provided that the completion of con-
tinuous service of five years shall not be-
necessary where the termination of the 
employment of any employee is due to' 
death or di ablement: 

Provided further that in the case of 
death of the employee, gratuity 'payable to 
him hall be paid to his nominee or, if no, 
nomination has e.e.n. made. to his heirs 




